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IN THE INCOME TAX APPELLATE TRIBUNAL, ‘D’ BENCH, CHENNAI

At A, gt wT, FRF GeTT @ AN A AT, AT HGET F wHaT

BEFORE SHRI V.DURGA RAO, JUDICIAL MEMBER
AND SHRI G.MANJUNATHA, ACCOUNTANT MEMBER

e 3ol §.1.T.A.No.2502 to 2504/Chny/2019
(fYRuaY / Assessment Year: 2007-08 to 2009-10)

M/s.  Cholamandalam  Financial | Vs | The Deputy = Commissioner

Holdings Ltd., Income Tax, _

Dare House, 234, NSC Bose Road, Large Taxpayers Unit-2,

Chennai-600 001. Chennai.

PAN: AAACT 1249H

(31dremaft/Appellant) (9eTfi/Respondent)

3rdremeft dr 3RA/ Appellant by : | Mr.Saroj Kumar Parida,
Advocate

gt $r 31RA/Respondent by : | Mr. S.Bharath, CIT

geAars #1 ari@/Date of hearing : 26.07.2021

YU SIdRi@ /Date of Pronouncement| - 26.07.2021

3MeAr / ORDER

PER BENCH:

These three appeals filed by the assessee are directed
against the common order passed by the learned CIT(A)-9,
Chennai dated 28.06.2019 and pertain to assessment years
2007-08, 2008-09 and 2009-10.

2.  We have heard the counsel for the assessee and the Id.
DR and also perused the materials available on record. At the
time of hearing, learned counsel for the assessee has filed a
letter along with Form No.3 issued by the Department under
‘Vivad se Vishwas Scheme, 2020’ and submitted that the

assessee has availed the VSVS scheme to settle its pending
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disputes. The Id.counsel for the assessee further submitted
that the Department has accepted applications filed by the
assessee in these appeals and issued Form 3 quantifying
amount of taxes payable under VSVS scheme. Therefore, the
|d.counsel for the assessee submitted that the assessee may
be permitted to withdraw the above appeals. The |Id.DR on the
other hand has no objection for withdrawing above appeals filed
by the assessee. Therefore, considering the fact that the
assessee has filed application for withdrawal of appeals and
has also filed Form 3 issued by the Department, we dismiss the
appeals filed by the assessee as withdrawn. However, a liberty
is given to the assessee to restore the appeals, in case the
application filed by the assessee before the Designated

Authority, is rejected for any reason.

3. In the result, all these three appeals filed by the assessee

are dismissed as withdrawn.

Order pronounced in the open court on 26" July, 2021

Sd/- Sd-
(. gat @) (Sft. FSTaTy )
(V.Durga Rao) ( G.Manjunatha)
Fa1fe deTd /Judicial Member oI@T @exT / Accountant Member
YeA5/Chennai,

fesTip/Dated 26" July, 2021
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